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Item No.06         Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 

 
Original Application No.91/2024/EZ 

(Earlier OA 140/2024/PB) 

 
Soubhagya Ranjan & Ors.      Applicant(s) 

Versus 
State of Odisha & Ors.       Respondent(s) 

 

Date of hearing: 06.08.2024 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 

 For Applicant(s) : Suo Motu 
  

 For Respondent(s) : Mr. Dipanjan Ghosh, Advocate for R-2 (in Virtual Mode), 
      Ms. Anamika Pandey, Advocate for R-3 (in Virtual Mode), 

      Mr. Apurba Ghosh, Advocate for R-4 (in Virtual Mode) 

 
 ORDER 
 

1. Affidavit dated 03.08.2024 has been filed by the Respondent No.2, 

Odisha State Pollution Control Board; the same is taken on record. 

Along with this affidavit an Inspection Report has been filed. This 

Inspection Report does not disclose whether Environmental 

Compensation has been determined or not. 

2. Since the matter relates to illegal sand mining, counter-affidavit 

should have been filed by SEIAA, Odisha but till date no counter-

affidavit has been filed.  

3. Mr. Apurba Ghosh, learned Counsel appearing (in Virtual Mode) on 

behalf of the Respondent No.4, State Environment Impact 

Assessment Authority (SEIAA), Odisha, prays for one week time for 

filing counter-affidavit also showing computation of Environmental 

Compensation.  

4. Time as prayed is granted. 
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5. The Inspection Report discloses that Rs. 38,56,710.00 was imposed 

upon the Lessee by way of penalty. Another amount of Rs. 

23,97,042.00 was imposed towards Royalty, Additional Charge, 

DMF, EMF, Surface Rent, Dead Rent and TCS against the Lessee, 

Sri Sachin Kumar Sahoo.  

6. It is also disclosed that another demand of Rs. 59,93,004.50 was 

raised against the Lessee but it is informed that till date the 

amount has not been paid.  

7. Sri Sachin Kumar Sahoo has not been impleaded in the present 

Original Application No.91/2024/EZ.  

8. We, therefore, direct that Sri Sachin Kumar Sahoo, son of Sri 

Nirmal Kumar Sahoo, residing at Naranpur, PS-Baranga, Dist-

Cuttack, be impleaded in the array of Respondents as Respondent 

No.5.  

9. Issue notice to the newly added Respondent No.5 returnable within 

four weeks. He shall file his counter-affidavit within four weeks. 

10. The Respondent No.1, District Magistrate, Cuttack shall also file his 

counter-affidavit within four weeks.  

11. List on 20.09.2024. 

..................................... 
B. Amit Sthalekar, JM 

 

 
 
 

….......................................... 
Dr. Arun Kumar Verma, EM 

August 06, 2024, 
Original Application No.91/2024/EZ 

(Earlier OA 140/2024/PB) 
OM 
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